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Exposure Draft of  

Insurance Regulatory and Development Authority of India (Protection of Policyholders’ Interests 

and Allied Matters of Insurers) Regulations, 2024 

1. As part of the comprehensive review of Regulations being undertaken by the IRDAI, to enhance 

the ease of doing business and also reduce compliance burden for stakeholders while also 

ensuring that interests of policyholders continues to be protected, Insurance Councils were 

asked to submit their recommendations. Councils constituted the Regulations Review 

Committee (RRC) which recommended unified Regulation on Protection of Policyholders’ 

Interests and Allied matters of Insurers to protect the interest of policyholders and allied matters 

such as manner of receipt of the premium, nomination and assignment of the policies, 

Insurance Advertisements and Disclosure, opening of places of business etc. Following further 

deliberation draft Insurance Regulatory and Development Authority of India (Protection of 

Policyholders’ Interests and Allied Matters of Insurers) Regulations, 2024 is proposed to be 

issued which consolidates the provisions of the following regulations: 

(i) The Insurance Regulatory and Development Authority (Manner of Receipt of Premium) 

Regulations, 2002; 

(ii) The Insurance Regulatory and Development Authority of India (Places of Business) 

Regulations, 2015; 

(iii) The Insurance Regulatory and Development Authority of India (Fee for registering 

cancellation or change of nomination) Regulations 2015; 

(iv) The Insurance Regulatory and Development Authority of India (Fee for granting written 

acknowledgement of receipt of Notice of Assignment or Transfer) Regulations, 2015; 

(v) The Insurance Regulatory and Development Authority of India (Issuance of e-Insurance 

Policies) Regulations, 2016; 

(vi) Insurance Regulatory and Development Authority of India (Outsourcing of Activities by 

Indian Insurers) Regulations, 2017; 

(vii) The Insurance Regulatory and Development Authority of India (Protection of Policyholders’ 

Interests) Regulations, 2017; 

(viii) The Insurance Regulatory and Development Authority of India (Insurance Advertisements 

and Disclosure) Regulations, 2021. 
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2. The draft on IRDAI (Protection of Policyholders’ Interests and Allied Matters of Insurers) 

Regulations, 2024 is annexed herewith. The following are some of the major changes proposed 

in the draft:  

(i) It is broadly divided into the following two parts: 

a) Part A covers provisions relating to protection of the interest of the policyholders; 

b) Part B covers provisions relating to Operation and allied matters of the insurers. 

(ii) Protection of interest of policyholders: 

a. Free Look Period: The free look period for the policies, obtained through any mode, 

shall be 30 days from the date of receipt of the policy document. 

b. In order to enable electronic transfer of refund and for payments the claims, insurer 

to collect the details of bank accounts of insured at the proposal stage; 

c. No policy in case of life insurance shall be issued unless nomination is obtained.  

d. Nomination provisions relating to general, wherever applicable and health 

insurance policies introduced.  

e. Insurance policies meeting the defined criteria to be issued in Electronic form. 

(iii) Advertisement: The requirement of filing of advertisement with the Authority has been 

dispensed with; 

(iv) Opening of place of business:  

a. no prior approval requirement for insurers meeting the specified criteria; 

b. An insurer having specified solvency ratio, profitability in 3 years out of 5 years and 

having satisfactory track record can now open foreign branch including office at 

IFSCA. 

c. The returns specified for foreign branch office are dispensed with.  

(v) Outsourcing  

a. Reporting Requirement: the existing requirement of reporting of outsourcing 

is dispensed with.  Insurers are required to make necessary disclosures in 

this regard in its annual report. 
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All the stakeholders are requested to forward their comments / suggestions, if any, on the proposed 

regulations in the attached format (Annexure- A) on or before 5:00 PM on 4th March, 2024 to Ms. 

Spandana V, Manager at spandana.v@irdai.gov.in with a copy to  Shri K Sridhar, DGM at 

sridhar@irdai.gov.in 

 

R K Sharma 

CGM-PPGR 
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